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Union of Indie
and others. cessseens Respondents.

Yon 'ble l'r. Justice U.C. Srivuasteva, V.C.

Hon'ble Nr. K. Coavyad, m.i.

( By Hon'ble !'r. Justice U.C. Srivastava, V.C.)

No counter reyly is filed. The learned counse 1
for the respondents priys for further time to file the
counter o ffidavit., There appsars tO be no justificatior
t0 accept the sume an"d .ccordingly the prayer 1is re\fgecte{
The applicetion is directed acainst the termination
order, 4s « metter of fact the order in guestiocn is
not a terminotion order <¢nd the applicant who was a
Bcildar hos been ésked not to 30in the duties till
direction from superior authority mentioned in , Jre
not obteined. No person can be asked sit idle at hom b2~
cause 2waitine certain direction from superior authority
As such the opder, 1is ‘-nO't or2r in the eye Of law, |

It is not even a terminsticn Orcer, BR_ibis_a-termi-

ngtiaq QrePr. accordincle, the application is allowed.
In case the applicant is «Adewed 1O centintind™the

servicel othersise the application has become infrvc-
’

tuous. The application is disposed ©of .
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